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Employees Provident Fund in M/s India
Mica and Micanite Limited P.O.
Jhumritilaiya, Hazaribagh

78.6. SHRI R. P. YADAV: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether M/s. India Mica and Micanite
Limited P.O. Jhumritilaiya (District Hacari-
bagh) was covered under the Employees
Provident Funds Act, 1952 with effect from
the 31st May, 1960 and a writ was filed by the
management of the factory regarding ity
applicability ; if so, the reasons why necessary
prayer was not made for bank guarantee
before the High Court ;

(b) whether only partial compliance has
been secured as the Regional Provident Fund
Commissioner was interested in it ;

(¢) whether scrutiny of the records has not
been made and eligibility lovked 1nto because
of (b) above ; and

(d) the action proposed to be taken against
the non-cooperalive management and riring
Comimssioner ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR): The admunistration of the Employecs’
Provident Fund is the concern of the Central
Board of Trustees set up under the Employees’
Provident Funds and Family Pension Fund
Act, 1952 and not the® direct concern of the
Central Government, The Provident Fund
Autharities have intimated as under ¢

{a) M/s. India Mica and Micanite Limited
was covered under the Employee’s Provident
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Funds and Family Pension Fund Act, 1952
with effect from the 3lst October, 1960. A
writ petition was filed in the Patna High
Court by the management which was dismissed
with cost. In the past, there was no regular
practice of submitting a prayer before various
Courts for bank guarantees.

(b) and (¢). Cumpliance has been secured
on the basis of the statutory returns submitted
by the establishment, investigations made,
scrutiny of the records and after taking into
account the eligibility of employees concerned.

(d) Does not arise,

Exemption of M/s. Shankar Vastralaya,
Mnzaffarpur, Bihar from Provision of
E.P.F. Act, 1952

7807. SHRI R. P YADAV: Will the
Minister of LABOUR AND REHABILITA-
TION be plcased to state :

(a) whether M/s. Shankar Vastralaya,
Muczaffarpur, Bihar was exempted from the
provision of Section 1 (5) of the Employecs’
Provident Fund Act, 1952 and scveral re-
presentations werc made to  the Central
Provident Fund Commissioner, with no result ;

(b) whether the Regional Provident Fund
Commassioner, Bihar inspected the aforesaid
estabhshment and id not consider the sub-
sequent report the Provident Fund Inspector,
who opposed the cxemption (/81 (3) of the
Act ; and

(c) if so, the action taken to recover the
Employces Provident Fund dues from the
establishment with retrospective date, besides
pulling up the erring Commissioner ?

CHE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KIIADIL-
KAR) : The administration of the Employees’
Provident Fund 18 the coucern of the Central
Board, of Trustecs set up under the Employees’
Provident Funds and Family Pension Fund
Act, 1952 and not the direct concern of the
Central Government. The Provident Fund
Authorities have intimated as under :

(a) to (c). Onthe basis of the facts then
available the Regional Provident Fund Com.
missioner, Bihar allowed Mjfs, Shankar





